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done only after the following conditions have 
been fulfilled? 

1. The State Director of Industries 
confirms that the site of the proj-
ect has been approved from 
environmental angle by the 
competent state authority. 

2. The entrepreneur commits both 
to the State and Central Govern-
ments that he will instal appropri-
ate equipment and implement 
the prescribed measures for 
prevention and control of pollu-
tion. 

3. Tl1e concerned State Pollution 
Control Board has certified that 
the proposal meets with the 
environmental requirements 
and that the equipment installod 
or proposed to be installed are 
adequate and appropriate to the 
reqUIrement. 

At present, environmental clearance is 
accorded to thermal power, hydroelectric, 
ports and harbours, mining and industrial 
projects at central/public sector undertak-
ings after a thorough environmental impact 
assessment and review. Towards this end it 
will be necessary to build the capabilities for 
such detailed impact assessment tech-
niques in the various State Governments/ 
State Pollution Control Boards and also 
ensure that financial institutions do IQok into 
these aspects at the tuna of extending credit 
for such proJects. 

Check on Environmental Degradation 
In Mines and Steel Industry 

2716. SHRI BHADRESWAR TANTI: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether any strategy has been 

developed/drawn up by Union Government 
to check environmental degradation In mln-
ing and steel industry; and 

(b) if so, the details thereof? 

THE MINISTER FOR ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
Yes, Sir. 

(b) The main features of the strategy 
adopted by the Union Government to check 
environmental degradation in mining and, 
steel industry are as below: 

(i) Environmental appraisal of new 
projects of centraVpublic sector 
undertakings in mining and steel 
industries is carried out. Projects 
are not approved if they are 
found to be environmentally in-
compatible. If environmentally 
cleared, adequate safeguards 
for control of pollution and envi-
ronmental protection are stipu-
lated for implementation by the 
project authorities. 

(ii) Necessary amendments to the 
Mines and Minerals (Regulation 
& Development) Act. 1957. and 
the Minerals Concession Rules, 
1960, have been made by which 
environmental management 
component now forms a part of 
the mining plans which are con-
sidered by the competent au-
thority before granting the min-
ing lease. 

(iii) An expert committee has been 
appointed to examine issues of 
reclamation of old and aban-
doned mines. 

(iv) General environmental guide-
lines for siting of industries apply 
to steel industries also. 
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(v) For mining. environmental 
guid.l,... have bean formu-
lated and issued. 

(vi) A Centre of Excellence for Mine 
Environment Studies has been 
set up to carry out stud les and 
undedake training programmes 
rel~t9d to environmental as-
pects of mining Flt"tlVltIGS. 

(vii) Sevel al reseal\,..h studies hr:tvp 
been sponsored by this Ministry 
to assess the Inlpac.t or mining 
on envlronm8nl .lnd ecology 

Sugarcane Arrears 

2717 SHRI BHATIAM SRIRAMA 
MURTY: Will the Minister of FOOD AND 
CIVIL SUPPLIES be ple8sed to slate: 

(a) the arrears of sugarcane due to be 
paid to the farmers by the various sugar mills 
In the country for the last three years, y~ar
wise: . 

,b) tho output OT sugar durtng 1981-82. 
1983-84 ond 1987-88: and 

(c) whether there was a decline In sugar 
production during the above period. If ~O, the 
reasons therefor? 

THE DEPUTY MINiSTER IN THE 
MINIS1RY OF FOOD AND CIVIL SUP-
PLIES (SHAI D.L. BAITHA): (d) Arrears of 
sugarcane dues for the last 3 years as on 
15.2.89 are as undei:-

Sug31 Year Sugarcane 3rr~ars 
(Rs. in cror8s) 

1985-86 0.44 

198e·87 1.05 

1987 ... 88 3.46 

As on 15.2.89, during the~rr.nt .. a-
son the arrears are 17.4% as mparad to 
16.30/0 in 1987 -88 on the co esponding 
date. 

(b) Sugar production has\ been as 
under:-

Sugar Year Lakhtonnts 

1981-82 84.38 

1983-84 59.16 

1987-88 91.10 

(c) Yes, Sir. The production suffered a 
set back in 1983-84 season due to drought 
conditions and low recovery in some of the 
Northern parts of the country. However, as a 
result of various steps takan by the Govern-
ment the cyclic fluctuations were avoided 
and the producti.on achieved its peak level in 
1987 -88 season insplte of the savere 
drought. 

Diversification of Functions of National 
Building Construction Corporation 

2718. SHRI VAKKOM PU-
RUSHOTHAMAN' Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state 

(a) whether there is a proposal to diver-
SIfy the functions of the National Building 
Construction Corporation; 

(b) if so, the details thereof; and 

(c) the projects which have already 
been undertaken by the Corporation outside 
Its conventional areas of operation? 

THE MINISTER OF STATE iN T tiE 




